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Il THE CEMNTRAL ADMINTETEATIVE TRIERUIAL, JAIFUR REICH, JAIPUT’
Date of crder:2.1.2001
DR Ne  146/2000
Zvresh Purdi Goswsmi E/n Shri Hanumanpori Goswerd v /o 145, Jai
Singhpurs Thore Jzipor and presently holding the post of Extrs
Depertmental Mail Csreer, Jai Singhpura Theore EDED in acoount
Jurisdiction of CRPF Lalwes Sub Feost Office, Jaipur
.. Applicant
Versus
1. Unicn »f Indis through its Secrebary to the Sovt. of Indiz,
Depariment of Postes, Ministry of Comminicaticonz, llew Delhi.
2. Chisf Post Msster Seneval, Fejesthesn Circle, Jaipur

3. Senizr Superintendent of Post Offices, Jaipur City Postal

~

4. Azziztant Superintendent of Post Offices, Jaipmr Bast Sub-
Divigicn, Jaipur - 302006,
g. Pozkt Magtevr Chastri ll=gar Head Post Office, Jaipur
.e Respcndents

Mr. C.B.Charma, ccunsel for the spplicant
Mr .2.S.Heans, céunse] far»respcndents
CORAM: |

Hop'ble Justice Mr. B.E.Rsikcote, Vice Chesirman

Hen'ble Mr. I.P.Mewani, Administrstive Member

Qrder

Per Hon'llz Mr. Justice B.E.Paikoke, Vice Chairmen

The applicent hez approsched this Tribunzl for the relief

AT: .

that thers shcould ke divecticns to the respindents to continue
gervice of the zpplicent by issuing formel sppointment crder. The
applicent has contended thst :n the kesis of the notificstion
igsved for wcalling of applicstions, he applied for the post of
Extrs Departmentzl Mail Cervisr, Jzi Singhpurs snd soocrdingly he

waz aelected end vide Ann.AD zn intimaticp wes given to him thst

his sppointment wes spproved. Thersafter, after furnishing the
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neceszary particulsrs remired by the Derariment, he wes allowed to
join dufiee and eccordingly he tock cver the chafge vide Ann.Ad4.
However, the Lepzrtment has nob issued z formel order since 5.5.99,
The respocndents are threstening the arfdicant stating thaf his

gervices would ke terminated. Thua the spplicsnt has keen haorassed.

z. liw on.tehalf of the vespondents, it isvtr¢ught o ocar notice
thet Qide letter Sdzted 12/12=10.2000 the sup@riér cfficer Ha$
directed the subordinate officer to give up the idea of tefminating
the zpplicant's services. The counsel appzaring fot the respondents
contended thet on the k:sjs-gf fhis letter, apprehencion ~f the
aprlicant that he weuld be terminated no longer sur&ives. However ,
ths &cunsel for tﬁ@ applicant  subwits that =0 far no formel
appojntment prder has kzen issued. It is unthinkakle to sllcw the
applicant ke joih Suties witheut any formal aﬁpoiﬁtmént crder. In
fact, jcining <f Suties should ke precedsd Ly a formal_ap;c&ntment
crder. In this view <f the meiter, we‘thjnk it agprcgriaté to

dispoae of this spplicst 22 under:-

"Applicstion e disposed of with 2 divection to the
respondeants ‘e dssue a3 formel  appeintment  crder tz the

applicant as per rules.

(N.P.NAWANI ) : © (B.S.PAIKOTE)

Adr. Memler Vice Chairmen




